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RIBUNAL: HYDERABAD BENCH:

DATE -

DF- ORDER: -8th November, - 1996

BETWEEN:

N.SAVITRI

AND

1. The Flag Officer,

Command-~in-Chief,
Eastern Navan Command,
Visakhaptanam-530 014,

2. The Admiral Superintendent,

Naval Dock Yard,
Visakhapatnam.

COUNSEL FOR THE APPLICANT: SHRI
COUNSEL FOR THE RESPONDENTS: SR
CORAM:

HON'BLE SHRI JUSTICE .M.G.CHAUDH
HON'BLE SHRI R.RANGARAJAﬁ, MEMB

JUDGME

ORAL ORDER {PER HON;BLE SHRE JUSTICE M.G.CHAUDHARI,
'RMAN)

VICE CHA:

Mr.D.Dhilleshwara Rao
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The respondents

have thus not abided by the‘@tatemeﬁt.that they hgve made

to the Court. Under' the «
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5. The C.A. is accordingfy disposed of. No order as

to costs. (copy to be issued d¢xpeditiously).

(R.RANGARAJAN) - - (M.G.CHAUDHARI)

MEMBER (ADMN. ) ] VICE CHAIRMAN

: !
DATED: - Bth-Nofember, - 1996
Dictated in d¢pen court. p N .
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0.A.1303/96.
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To
1. The Flag Officer,
. Command-in=-Chief,
'~ 'Eastern Naval Command,
Visakhapatnam-lé.

2. The Admiral Superintendent, .
Naval Dock Yard, Visakhapatna e

'3.;' One copy to Mr.D.'-Dhil'leshwér Ha.a,' Advodate, CAT.Hyd.
4. One copy to'Mr.V'.Rajéswar ,Ra,é_,V xddl;cGSC.CAT,'Hyd.
5. One copy to Library, CAT.Hyd. '

6._0he spare-GOpy,
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IN THE CENTRAL ADMINISTRARIVE TRIBMNAL
HYDERABAD BENCH ATHYDERABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHZRI -
' VICE~CHATRMAN -
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